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pleted year of service subject to a 
matdmum oi 161 months' payor 
Rs. 30,000J- whichever is less The 
pension is now determined on a slab 
basis which allows pension equal to 
halt the average emoluments lor a 
large majority of employCtes. 

(c) A Government servant's retire-
ment benefits are determln~e with re ... 
rerence to rules In force on the date 
{)f retirement. Any liberalisations .in 
the retirement benefit_:) ar~, as a mat-
ter of policy, allowed only prOSpf'r-
tively. It is, therefore, not posslble to 
give o1d p~nsioners the benefit of the 
lat(\st liberaHsations In the retIre-
ment benefits. However, pre-1-1-73 
retirees have been allowed an ad hoc 
relief rangmg from R!>. 15 to Rs. 35 
per month depending on the quantum 
elf pension, in addition to instalments 
of dearness relief as recommended by 
the Third Pay Commissio.o.. The num-
ber of instalments of relief upto in-
dex level 360 admissibl~ to persons 
retiring on different date~ is as 101-
10W5:-

-ten instalments totalling 50 
per cent of pension subject to a mi-
nimum of Rs. 50 ,ilnd a maximum 
of Rs. 250 Per month, to those re-
tiring before 30-9-] 977. 

-six instalments, total1ing 30 per 
cent of pension iUbject to a mini-
mqrn of Rs. 30 and a maximum of 
Rs. 150 per month to those retirIng 
On or after 30-9-1977 with the bene-
fits of merger of dearn~ss al1ow-
anee with pay at index level 272. 

Price of Jute fallin, in North Bel1&aI 
6441. SHRI K. P. SINGH DEV: Will 

the Minister ()f COMMERCE be 
pleased to state: 

(a) whether it i~ ; fact that the 
price ot jute in North Bengal has 
started falling and reached Rs. 150 
per quintal in the first week of July t 
1980: 

(b) whether failure of Jute Cor· 
poration to enter the market in this 
area encouraged the activities of 
'Farias' (M'iddkmen); and 

(c) it so, what steps Government 
:proposed to take in this regard? 

THE MINISTER OF COMMERCE 

, 

AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (8) to (c). 
According to the reports received 
from tlu: field offices of the Jute Cor .. 
poration of India, prices in most mar-
kets of North Bengal are still rulinc 
above statutory level. The Corpora-
tion and the Cooperatives are already 
in position to commenCe operations. 

NaUoDal Policy on Tourlla 
6442. SliRI CHIRANJI LAL 

SHARMA: Will the Minister ~t 
TOURISM AND CIVIL AVIATION 
be pleased to state: 

(a) whether the new national policy 
on tourism has been formulated; and 

(b) if so, the main features there-
of? 

THE MINISTER OF STATE IN 
THE MINISTRY OF TOURISM AND 
CIVIL AVIATION (SHRI CHANDU-
LAL CHANDRAKAR): (a) No, Sir, 
the matter is being examined. 

(b) Does not arise. 
Memorauc1am from IDdiaa PIlODOlft-

phic lDdustry 

6443. SHRI ARIF MOHAl4l4AD 
KHAN: Will tbe Minister of COM-
MERCE be pleased to state: 

(a) whether Government have re-
ceived a memorandum from Indian 
Phonographic Industry (!PI) on Peb-
ruary 26, 1980 complaining against 
sales of pirated cassets; and 

(b) if so, what action Government 
have taken or propose to take in the 
matter? 

THE MINISTER OF COMMERCE 
AND STEEL AND MINES (SHRI 
PRANAB MUKHERJEE): (a) and 
(b). The Memorandum, in questioll, 
was received in the Ministry of In-
dustry, and is under consideration. 
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i1i.,f(¥ .'{fif ,,1ft ("" filer hijacked by Devendra Pandey and 
Bholanath Pandey after it took of! 

~..,..) : ~cfn~tQ if 60,&-89 from Lucknow airport to VUanali 
'3f"cf6' ~'t: w.r ~ Cf)t~ @:, \iff ~w if on its scheduled 1Uiht from Calcutta 

to Delhi. fcrvlfT'f f ~ 2,5 8,669 ~f~ ~1.: ~r 
! ~AT et:r 27. 3 srftroer & I Wt!f 
1, 9 7,98 0 ~ 72. 7 !ffcrvra- ~~ 
~'t: ~r ~ctiTel ~fel'~rQ<: f~ i~ 

it ~ iI""'~ ~'t§ ~ ct;T~ ifP'ifVi; 'lfa-
frr·;:rr ij I "r ~ .;"TTt ~, T ~r ~ I 

Jlltidaltl of hIJ~nr ba IDdI& 
.Alter 19" 

6445. SHRI B. D. SINGH: Will the 
llinister of TOURISM AND CIVIL 
A VlATION be pleased to state: 

. (a.} the number of Hijacking inei-
dents that took place in India after 
117. (giving particulars Of the Hi-
ja~); 

(b) whether any reason were given 
~ the Hijackers for the crime and it 
so, details thereof; and 

(q whether any punishment wu 
awarded to the Hijackers, if so, de .. 
taIs thereot in each case? 

THE MINISTER OF SHIPPING 
AND TRANSPORT AND TOURISM 

AND CIVIL AVIATION (SHRI A. P. 
SHARMA): (a) and (b) After 1976, 
three hijacking incidents took place 
ifromMe Indian airports, as per 
following details .. 

(i) On 28-9 .. 1977, a Japan Air-
lines DC-8 aircraft was hijacked to 
Dacca after it took off from Bombay 
airport by five Japanese Red Army 
activists (Osanu Marucka, Jun 
Nishikawa, Kunio Kando, Norie 
Sasaki. and one unidentified) on its 
scheduled flight from Paris to Tokyo 
via Athens. Cairo, Karachi, Bombay 
and Bangkok. 

I 

The hijackers demand ransom of! 
six million dollars and release of 
six Japanese Red Army Terrorista 
from Japanese jails, Which the 
lapanese Government ultimately 

conceded. 
(ll) On 20-12 .. 1978, Indian Air-

linea Boeing 737 aircraft WII 

Th~ demands of the hijackers 
were the release ot Smt. Indira 
Gandhi from prison and withdrawal 
of cases against her, and Shri 
Sanjay Gandhi. 

(c) The hijackers also stated that 
the passengers were like their 
brothers and sisters and that they 
were quite happy. The delay wal 
causing inconvenience to pasaenera 
which they regretted. 

(iii) On 25-7-1979. a Bangladesh 
Fokker Friendship aircraft, while 
on its internall flight from Jessore 
to Dacca was hijacked by one 
Mohd. SYed Nazrul ISlam, and it 
landed at Calcutta airport. 

The main demand of the lone 
hijacker was a ranSOm of one 
million US dollars. He was arrested 
and deported to Bangladesh. 

(d) It is not known as to what 
punishment was awarded to the 
hijackers of J AL and Bangladesh 
aircraft. However. the case against 
the hijackers of Indian Airlines air-
craft is pending in the Court of the 
Sessions Judge, Lucknow 

w Ob.eck 'OD import of more me1tblr 
scrap thaD aIlocatiOD. 

6446. SHRI BHOLA RAUT: Will 
the Minister of STEEL AND MINES 
be pleased to state: 

(a) whether Government have a 
machinery to check up that an actual 
users Of melting scrap does not use 
more imported serap than has ~ 
allocated; 

(b) what was the quantum Gf iIa-
POrted melting scrap consumed by 
each of '''e are furnaCe unit. during 
1&'17-18 and 1978-7D; &n4 

Cc) wbetber it is a .:act that lGme 
of the la:raer arc fumIce UJllta ...... 




